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Study of Institutions working in
Gujarat gnd Maharashtra for Deve-
lopment of Industries

1367. SHRI S. D. SOMASUNDA-
RAM: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether Government  have
made a study of the institutions
working in Gujarat anq Maharashtra
for development of industries in
backward areas;

(b) if so, the results of the study;
and

(c) the extent to which the benefi-
cial features have been commended
for adoption in other States?

THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VERMA): (a) The
Ministry of Industry have not made
any study of the institutions working
in Gujarat and Maharashtra for de-
velopment of industries in backward
areas.

(b) and (¢). Do not arise.

Probe into working of Transport Units
of Doordarshan

1368. SHRI NAWAB SINGH CHAU._
HAN: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleaseq to state:

(a) whether three officialg of the
Delhj Doordarshan hag been under
suspension for their malpracticeg in
the Transport Section of the Unit;

(b) if so, whether any enquiry has
been conducted into the working of
the entire transport unit of the Door-
darshan; and

(¢) the findings of such an enquiry?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHR] L. K.
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ADVANI): (a) Yes, Sir. Three offi-
cials of the Transport Unit of Delhi
Doordarshan haqd been under suspen-
sion between the period 24-1-76 to
16-5-77. However, suspension of two
out of these three officials has since
been revokeq w.ef. 16-5-77.

(b) ang (c). A preliminary enquiry
was conducted into the functioning of
the Transrcort Unit which was follow-
ed by a dectailed enquiry. Since these
enquiries revealed pritna facie mal-
practices, a regular departmental en-
quiry against the delinquent officials
is in progress,
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Ald to harasped Daughters-in-Law

1370. DR. BAPU KALDATE: Will
the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government have re-
ceivedq a representation from Nari
Rakshy Samiti demanding free legal
remedy against mothers-in-law;

(b) whethey Goverrment rave any
plans to give aid to harassed daugh-

ters-in-law: ang

(c) if 80, main featureg thereof”

THE MINISTER OF HOME AF-
FAIRS (SHR!I CHARAN SINGH):
(a) Yes, Sir.

(b) ang (c). There is no such plan
at present.

Escape of undertrialy from Judicial
Lock-up in Tis Hazari, Delhi

1371. DR. BAPU KALDATE;

SHRI K. LAKKAPPA;
Will the Minister of HOME AF-
FAIRS be pleased to state;

(a) whether a large numbe, of un-
dertrials escaped from judicial lock-
up of Tis Hazari, Delhi on the 28th

May, 1977; )

Written Answers 100

(b) if gso, the factg thereof; and

(c) the steps being taken for the
safe custody of undertrialg in judicial

lock-up?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) and (b), 5 undertrail prisoners
had escaped from the judicia] lock-up
at Tig Hazari, Delhi on the 28th May,
1977. The facts, as reporteq by the
Delhi Administration/Delhi Police,
are as follows: —

On 28th May, 1977, 9 undertrail pri-
soners were brought from the Tihar
Jail and lodged in a special cell of the
Judicia] Lock-up at Tig Hazari, 3 of
these undertrials were taken out of
the cel] for being produced before the
concerned Courts. At 1.20 P.M., when
these 3 undertrialg were brought back
and the door of the cell was opened,
it was found that 5 out of the remain-
ing 6 undertrialg were missing. Those
found missing were S/Shri Nasir Alj,
Ravinder, Davinder, Nasar Ahmed and
Sita Ram. 3 of them wer: associates
of late Sunder dacoit.

As soon as it was noticed that §
undertrial prisoners had escaped
from the judicial lock-up, search
parties were sent to Inter State Bus
Terminus, Beriwala Bagh, where one
of them resided, and Tis Hazari Courtg
premises. A case u/s 224 IPC was
also registered. Instructions Wwere
given to the border check posts and
Railway police to be on the look-out
for these prisoners. Crash wireless
messages were also sent to police
authorities of some neighbouring dis-
tricts of U.P. anq Harvana. A look-
out message with description of the
escapees was also flashed to al] Dis-
trict Supdts. of Police in India. A
special cell was also set up to take all
possible steps for re-apprehension of
the escapees.

Two of the escapees, viz., Nazir Ali
and Ravinder, are reported to have
been killed in an encounter with the





